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RE: INCIDENT IN THE PUBLIC
GALLERY——Contd.

MR. CHAIRMAN: Shri Prem
Chand Verma.
SHRI NATH PAI: What hap-

pened to my point of order? When
are vou going to inform the House?

MR. CHAIRMAN: I am just try-
ing to get the papers. She has been
kept for interrogation. The lady was
trying to raise slogans. So, she was
removed from the galleries and she
was kept for interrogation.

SHRI NATH PAI: A detailed
statement will be made here.

MR. CHAIRMAN : I have asked
for the papers.

SHRI NATH PAI: All the infor
mation will be given to us.

MR. CHAIRMAN: If not today,
tOMOIrow morning.

SHRI JAGANNATH RAO JO.
SHI éBhopal): The interrogation
should not take solong. That should
have been_ over now.

MR. CHAIRMAN:
been released.

She may kave

15-56 hrs.

STATUTORY RESOLUTION RE.
PROCLAMATION IN RELATION
TO PUN éAB; AND PUNJAB STA-
TE LEGISLATURE ELEGA-
TION OF POWERS) BILL—contd.
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AUGUST 29, 1968

in runjab and Punjab
State Legislatrue etc. Bill
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